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30.08.2019─ Learned counsel for the Appellant submits that the 

copy of the impugned order dated 27th May, 2019 was not communicated 

to the Appellant and when he applied for certified copy, it was handed 

over on 21st August, 2019. The appeal has been preferred thereafter on 

23rd August, 2019 thereby there is no delay. 

 We have heard learned counsel for the Appellant and taking into 

consideration the date of issuance of certified copy as 21st August, 2019 

and being satisfied with the grounds, we hold that there is no delay in 

preferring the appeal.  I.A. No. 2693 of 2019 stands disposed of. 

2. The Appellant preferred an application under Section 9 of the 

Insolvency and Bankruptcy Code, 2016 which has been rejected by the 

Adjudicating Authority (National Company Law Tribunal), Court-II, New 

Delhi Bench. One of the grounds has been shown is that Demand Notice 
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 was neither issued nor delivered on the ‘Corporate Debtor’. The other 

ground taken is that certain other disputes were raised subsequently by 

the ‘Corporate Debtor’. 

3. Learned counsel for the Appellant referred to the Demand Notice 

issued under Section 8(1) by speed post of which delivery report by Indian 

Post has been enclosed at Page 208. 

4. It is further submitted that the Adjudicating Authority wrongly held 

that the Demand Notice was issued or served. 

5. Let notice be issued on Respondent by speed post. Requisite along 

with process fee, if not filed, be filed by 2nd September, 2019. If the 

Appellant provides the e-mail address of Respondent, let notice be also 

issued through e-mail. 

 Post the case ‘for admission’ on 30th September, 2019. 
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